Saturday, 14th July, 1860

PROCEEDINGS

OF THE

LEGISLATIVE COUNCIL OF
INDIA

Vol. VI

(1860)



36
! Debtors and

en
i :E‘lﬁ the Government, wherever they
o 't necessary, to arpoint Military
D"pl‘x/trs and other Bur. peans, besides
ect}" Collertors, to act as a-sessors.
Iang )lons XCIV and XCV were
anllosed 80 a8 to staud afier Section
A
of 1€§ie\§3LSON moved the omission
repgy o2 of Section XCV1I as being
o ofgl Provided for by Rules 31 and
16 same Section.
Bt to.
avel,({::;’n CCXVIII was passed after
Bect; amendment.
B3seq ous CCXIX and CCXX were
qf Whic}:mer umqndments, the effect
or wily. “WHS to incresse the penalty
deliyg Wy neglecting or refusing to
gec:, lists, returns, &c,
““thor}on CXXI (which preposed to
Song, % the Collector or Commis.
Partjye b setl,_]e differences between
Madg o, Tespecting deductions to be
on ¢}, 1 ACcount of Duties) was omitted
Who the Otion of Sir 13arnes Peacock,
0 pey e“g’ht that parties should be left
B6lyey, Such matters between them-

My
Biy be Winson then moved that the

€ rappi
,if‘gl'eedl t:)"ted as amended.

Sl : ;
adjy n:(’nsl‘]emtlon of the Bill was
ltg Sittiy, aud the Council resumed

g . .
:“ the M(:l;f‘c'l ﬂf?J-'llrned at 10 o’clock,
°~m0m,0" lon of Sir Bartle Frere, till
¥V morning at 7 o’clock.

D
"ursday, July 12, 1860.

oM
d&}’ Dresgﬁf_’" of the Council was this

. ". —
“tulday, July 14, 1860.

Prespyr:

The
Hopy,
y 1o the Chiof Justice, Vice-President,
";"‘"ble 8i 1n the Chuir,
]
Rigrere, 1L B. E. | I, Forbes, Eq.,

t l( ~
3 on'ly ) A. Sconce, Esq.
y ?jn' o 3. wit. und o

Hon'ble 8ir M. L,
Wells.

P
UBLIg CONVEYANCES,

b} Uy CLw
Q theLLRK presented a DPetition
Blabitants of Caleutta

By
k\“ngtOn' Eq
*
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conrerning the Bill * for regulating
Public Conveyances in the Towns of
Caleutta, Madras, and Bombay, and the
several stations of the Settlement of
Prince of Wales’ Island, Singapore,
and Malacca.”

Mr. SCONCE moved that the
above Petition be referred to the Se-
lect Committee on the Bill.

Agreed to.

INCOME TAX.

Tar CLERK also presented a Pe-
tition from Proprietors of permanently
gettled estates in Bengal, Behar and
Orissa, against the Bill « for imposing
Duties on Profits arising from Pro-
perty, Professious, Trades, and Offices.”

PAPER CURRENCY.

®

Tar CLERK reported to the Coun-
¢il that he had received, by transfer
from the Financial Department, a copy
of a Despatch from the Secretary of
State, on the subject of the introduction
of a Paper Currency for India

Mr. WILSON moved that the above
communication be printed.

Agreed lo.

DEBTORS AND CREDITORS,

The Order of the Day being read
for the second riading of the Bill
“for fucilitating arrangements between
Debtors and Creditors”—

Ste MORDAUNT WELLS suid, he
had already so fully explained the ob-
jects of this Bill, that he would not
trouble the Council with any further
observations in respect to it. He
would only mention that the Bill, as it
now stood, applied only to Bengul ; and
as he thought it desirable that its yro-
visions should be extended to the other
Presidencies also, he proposed, before
moving the second read'ng of the Bill,
that the words ‘at Forb St. Georze
or at Bombay” be insorted afier the
word “Bengal,” in the I10ih li.e of

Section L. .
fl:‘mi; VICE-PRESIDENT, in put.
ting the questi n, gaid that he thought
ble that the other Presi-

it very desira ; .
dencig; should have the benefit of
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this law, or that at least they should
be allowed an opportunity of ex-
pressing their views on the subject.
The nddition of the words proposed,
before the second reading, would ob-
viste the necessity hereafter of a re-
publication of the Bill.

The Motion was put and carried.

Sir MORDAUNTI WELLS then
moved that the Bill be read a second
time,

The Motion was carricd, and the
Bill read a second time.

ARMS AND AMMUNITION.

The Order of the Day being read for
the thirdreading of the Bill ¢ relating
to the importation, mannfacture, and
sale of Arms and Amwmunition, and for
regulating the right to keep and use
the sawe, and to give power of disaw-
ing in certaiu cases’—

Sir BARTLE I'RERE moved that
the Bill be re-committed to n Committee
of the whole Couucil, to enable him
to propose the intr.duction of a Clause
relative to the duration of the Act,

Tur  VICE-PRESIDENT  sup-
ported the motion, by saying that he
also had some amendments to propose
in the Bill,

The Motion was carried, and the
Council accordingly resolved itself
into a Commiltee for the further
consideration of the Bill.

Several trifling amendments were
made in Sections V11, VILL, IX, X,
and XVIIL

In Section XXI, the word * lead”
was ingerted after the worda ¢ Mili.
tary Stores’” (on the motion of the
Chairman) in consequence of a doubt
that had arisen on tho part of the Go-
vernment of Bombay as to  whether
they had the power, under Act
XXVIII of 1857, of prohibiing the
transport of that article.

Tug CHAIRMAN moved the in-
troduction & the following new See-
tion after Section X XTI, which preserib-
ed the penalty for prohibited trans-
port : —

“ Nothing in the Inat two preceding Sections
shall extend to armw, porcussion-caps, gun-
powder, aud other nmmunition transported by
any povson in rendouable quantities for his

The Vice- President

86+

not

own private use in any District or plac Gotr

ordered or liable to be disarmed under
tion XXXII of this Act.”

Agreed to. an
Section XXI1X was passed aftfrthe
amendment, (on the motion O,t. in
Chairman,) requiring n specificatt ®
the license of not only “the ﬂ“"’l
of the follo» ers” of a person licens® "
earry arms, but also ¢ the number®
description of arms to ba carri®
esch of such followers.” it
Tnr CHAIRMAN thonght .
it was of great impo:tance hab
the Courcil should understam ,‘}”
was meant by the words ““'lt-;;ion
danger to the pullic peace’ in S"‘NU"
XXX, Was it meant ﬂmtnPf’.e of
might be disarmed in conseﬂ””'wo:n.
some overt act which he "'ight-d‘z-r:“l
mit, or because ha might be cons1®
a_ dangerous subject on accotl
lis belonging to a particular &5
Now, a definition was give!
Section XXIV, which authorlﬂi -
Magistrate or other officer t0 "’rmg,
a person going armed or carriNg y
“if. in the judgmeut of such M“gfﬂlp v
orother officer ns aforesaid, it 18 ¢ ‘}') e
ous to the public peare to nllow sILs l';nt
son to go armed or to carry n!‘l""‘", o
what he wished to know was W1
the words “dangerous to the P’ o,
peace’” meant a drunken men f‘l'i,(_vd
armed, or a man who "’ml"re
gome overt act, or whether they clas®
red to a person bel-nging t0 %" e
which the Mavistrate (‘onm(lc"‘-,vlivi‘
loyal.  If the Scetion nppli(‘fl to ! gon?
duals only who might be guilty @ Cpe
overt act, the question nroso, el 19
ther. under the ex: mptions (‘O“t‘”.vcnut)
Section XX V1, Polce and t,-mad,
" Officers were to be allowed to £ A o
though they might be d:: o the
subjects. It appeared to bim o
Bill was not intended for t% ldief
pose of digsrming a drunk@“) o ©
or suilor, nor with rofor™ i
any overt act committed bY .
duals, but with reference 10 i
Seeing therefore that an "‘sw,;,'
had been made in favor of ¢l 'n,ptl"’l
eaw No reason why a similar ¥ pye”
should not be made in favor ¢ ~pgu

d

o

- us. -
peans, Americans, and Burasitt® o b7
us bis view of the case M6
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¢
0:::;2; h?l begged toknow what was
St ]}; '\lre':vm'ds in question.
ut, 1") IMNE FRERE explained
ample p(()v(;rr the geuernl  Regulations,
tive “'lthoxg:? were given to the execu-
ey g ies to disarm any person
orred l‘o.b) cncumstnn(-og a8 those re-
Chuig y tl‘le Honorab'e and learued
ion WMU- The object of the exemp-
nd e merply to save the trouble
nnrise-i?vemonce “:Inph were likely
e on h any restrictions were plac-
Carpy m‘-lﬂ“*ﬁ(_‘s who were obliged to
ting " U8 - discharge of their dn-
any ﬂﬁt:l ""‘](‘»l“ of their superiors. If
Makiy ‘ O”IC_CI‘ werg to be i:oun.d
g, 4y A improrer use of his
Without le Muglstrnte had the power,
bi . waiting for orders, to disarm
did n:t once. 1Ife (Sir Barile I er-)
ko v, think that any sane Magis-
at onld stand by and look on quictly
mittin"()hce or Revenue Officer com-
Cithg, 7. M0 A8%ault on a person with
§ S sword or Li- gon,
thyy o MORDAUNT WELLS said
ite ;‘ 88 a Tawyer and a jndge, was
Aisfied that the goneral  law
e olln(l was snflicient to provida
By ases referved to, and that the
q:]““’} full power t» disarm all
angerous to the public peace.
]f"uw Cg  the cave, le liked to
fop ﬂﬂs‘iv}mt necessity  there  was
Pregeg Ing another law, when the
Tuj) Wowas strong enou:h and
it y WEwe ad the B o Tiel
N Was e purpoge for whieh
“Ip‘llbep tended, as tho Ionorable
I‘rer of Government (8ir Bar le
i :i‘)“] h mself admitted.  This
' tpy 1 (Sie Mordaunt Wells)
1 Mengy g ng objection to the propos-
‘]n., Tk l?vnmly, that it was intor-
“'rvt'(n-e N ‘%l_w general law, and wag
('l"ufom lrl’lf“(f“t]y uscless, 1t was
Uigg, 1 § Iutention to propise a
8 effect of which would be to
bosg o, L;ll'op(;:‘m“ as a body, and to
m‘ Ccengiy '1@ ‘Afv('u.l.lvc Grovernment
& Y of singline out those Bu-

a

b W wi ! :
B gy O thay considered unfit to

Ty, & “""ﬂl nrms,
‘]:"n ; a('l.l AIRMAN  said, he
. ‘“10 thar th se Honorable
iy gy ;iqw“’ voted the cther day
e Botion for the exemption
Peans,
» did not do so on the

[Juny 14, 1860.]
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ground that the exemption would
include individuals who might Ule
considered dangerous in consequence
of some overt act. But as it ap-
p-ared that the general law was sufli-
cient to guard against acts com-
mitted by individuals, and in order
to allow Honorable Members the op-
portunity of correcting a mistnke into
which they might have fullen, he wounld
move again the introduction of the
words “ Jiuropeans, Americans, and
Fara-ians” in the exempling Section
XXVI [Te saw no reason why these
olasses shonld not be exempt: d when
Polico and Revenne Oflicers, Soldiers
and Sailors, members of Volunteer
Corps, an ! others were to be excnpted.
Whas it beeause the Government were
afraid of giving offenee to the Natives
that objection was made to the exemp-
tion of Buropeans P
s BARTLE FRERE said, he was
not going to re-open this discussion, but
he must protest against the inference
of the Ilonorable and learned Chairman
that the Government had been induced
to oj-pose the exemp ion of Europeans,
Americans, and Hurasians, because
they were afraid to give offence to the
Natives. The exemption of soldicrs,
sailors, &e., from the nece-sity of taking
out a license was a pure matter of
convenienca, If there was any ohjec-
tion to the exemption, let it be omitted.
St MORDAUNT WELLS was
astonished to hear that n (GGovernment,
which intended to make cvery loyal
man a special constable, would requiro
Lim to take out a license before he was
made one. Ile thought it most exira-
ordinary that the Government should
toll them that, when their services
were requived to assist the State in the
event of an exigency, they wonld
(hen be exemptod ; otherwise they
would have to go to a Magistrate and
ask lim for a license. Governmeut
wounld entrust then® during such an
emergencey, bub not at other times. It
was like t lling them-=* We have no
donbt of your loyalty, and we are
uite convineed that you would not
make an improper use of your arms;
Lut weo cannob help it 5 wo are thge«l
to do it, ag it would be invidious to
ke a distinction between you and the
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Natives ; you ought therefore to sub-
mit to it pati- ntly.”

Me. HARINGTON said, in rising
to address the Cenncil at this time it
was not his purpose to go into the much
vexed question, as to whether Euro-
peans and some other classes should be
exempted, by express words, from the
operation of the Section to which the
Committee had gone back. Ife consi-
dered that question to have been finally
determined 1in the negative, and he was
not prepared to re-open it, or to give a
diflerent vote to-day from that which
he had formerly given. BBut he must
observe that the classes specially men-
tioned in Section XX VI did not stand
on the same footing as the classes now
proposed to be exempted.  They were
public Officers,and werce required > car-
ry arms in the execution of' their duty.
As regarded the difficulties into which
the Honoralle and learned Judge (Sir
Mordaunt Wells) thought they would
be led if they did not grant the ex-
emption advocated by him, he (Mr.
1larington) would content himself with
opposing to what had been said on
this snbject the experience of the
period during which the present law
had heen inforce. In that interval,so
far as he was aware, no such inconveni-
ence or difficulty as that anticipated
had been experienced.

Mg, SCONCE said, it seemed to him
that there was a material difference
hetween Section XXIV nnd Section
XXXI. Section XXXI was a general
disarming 8 etion, and was to be put in
foree in whatever place it might bo
proclaiimed or where dirarming was
already in operation, and any person
might be disarmed without reference
to his being » dangerous person or not.
Scetion XX1V, however, was altoge-
ther of a different character. Accord-
ing to that Section any person who had
a license, whether he was a dangerons
person or not, cBuld not be disarmed,
If he had no license, and it wng consi-
dered that his possession of arms was
dangerous to the public pence, he
might be disarmed. Ile (Mr. Sconce)
thereforo thouzht that any Magistrate,
before he disarmed a Buropan who
had not taken out a license, could not
do so, unless ho was able to say that

Sir Mordaunt Wells
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the party was endangering the p"‘]’h
safety. If the Magistrate disnywet .
Buropean without knowing or witho

: . L]
being satisfied -hat he was a danger®

. . . il
subject, he did so at his own pe}:nd
Section XXXI, liowever, as he %

sm‘lﬂlnp

already stated, was a general di
Section, and he was Opposml‘t"}ig
altogether. 'The principle of tlto
Section was wholly inapplicable
Europeans whoss loyalty was 10
be saspected. He thought it neccs?
to explain this distinetion bct\veel}ﬁbr_
two Sections, to aceount for the dilte!

' wy
ence between the vote which e {tl "
on the last aceasion with reSPbchich

Section XXXI, and the vote Iv,‘;gellt

he intended to give on the PX V.

oceasion with respect to Section 4 it
Stk BARTLIE FRERE said P
as to danger to the piblic peatd .,

: . : |
must leave it to the diseretiont '?uli"i'
i

Mngistrate to judge whether ol
duals or classos were dangerous oF -
Every Magistrate must judge
self.” He was not prepared to sd*
if a Magistrate Founded his JUO& . b
on the class to which a wa? ln\\?isa
belong, he would exercise ant
or unconscientious digeretion. askf’d
St MORDAUNT WELLS f%6
if it was intended by this 11(»igl"
entrust a Magistrate of seven ﬂ“(h.sm-.oh
years’ standing in an Indige :ht’" of
with the power of deciding whe o da”
notthe planters residing there %64 v
gerous men, and t» leave them) ot
ed and helpless, a small scatber® o ;s
in tho wid t of hundreds and . ha
of people hostils to them. I 7Coyd
thought that the cons quonces ighb
be most fearful. A Mu«_;lrtrutewniusﬁ
enberiain strong  prejudices 2% ]
European planters, and mlg‘r ol
himself of the power Co”ff’ra pesh
him by this Act by dib‘f’ﬂ'mm‘;’L gct?
whether they were dangerows b wid
or not. If, however, the PO‘.“ for
not cont: mpluted to be pu lﬂr e
agninst Buropeans, why then &0 g0
Magis'rate with a dism'et“)“to !
what you do not intend h% Tyep?
Was it not better therefor® !
him te the genernl aw indiV‘;
empowered him to disarm nln.):] show'g
dual who, by his conduct, 1% l,eude'
himself dangerous the puoHe

to wl)ich
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§1 )
ny ﬂ‘}ntBifr\lRTI{h FRERE could only
Y the Il such n case as that supposed
e Goveronornble and !enrned Judge,
. immel(:{?em would in all probabi-
rate, Md-[.:;tely remove the Magis-
Questio, w; would, he thought be a
e tether such a man ought
Ly mediately to be sent to the
: &l:“" Asylun,

to be ‘séﬁr [L3ON snid, there appeared
gued g Tt\f] misappreliension with re-
© thoyly 18 nmtt'er. The difficulty,
of @Gtia » had arisen by the omission
od by ¢ W X X1V of the Bill as amend-
s.uhsmu‘:? Sele.ct Committee, and the
g, e of gunite a different Sec-
hay| bee“‘)W, what was Clause 24 which
harg - IStl‘uck out 7 [Mr. Wilson
ke Wenm tho Section.] This Clause,
tion on to say, made no distine-
ween a person who was dan-
to lOu‘the public peace, and n per-
N g vas not. DBub it absolutely
shoy] 4 cwn that no person whatever
l. en :l’l‘y arms without a license.
tied gy, tated that, if any person car-
ta bo I)us without a license, he was linble
e o '}'lshed with a fins not exceed-
1t ('ummrlllll(lred Rupees. And then
Lon, Whéﬂwe"t on to say that any per-
. 1er dangerous or not, carry-
( W,lt‘.hout a license, might be
t 8&1-}; 1“Umt being so, it became
c::o ¢ m:e make an exemption in
duts tily, in thé)crso‘r;‘s. who must ne-
" performance of ther
‘H{t “81"8. But the instant you
188 torq)) oot qnd .udopted a
N "‘)Vidi;y dillerent in its charac-
mlal wed ;2 that no person should
edﬁnt of t),q \(; 2o armed if, in the judg-
by d; “gel'()l:g tglstrnte, it wag congider-
W}?m tion he o the public peace, the
s Ethep s cumne unnecessary,  As to
(:l;bhc I’euce‘ﬁomls s danger‘ouﬂ to the
w:}:«:g o g were applienble to
em-(ﬁou) Bho) ]lndlvuhmls, he (Mr.
aing ¢, tlu d say to both, ac-
he"""g offio 10 diseretion of t'e dis-
del-( mllrn“.:'ler' A per-on would net
e dapge unless hs was consi-

Iy Ngorouy 4o 1] blie
ma T Wiy e public peace.
Mg ) 1) l:enu‘mhere(l & re-
“intle( Friond by his 1lnnorable and
: Clay (Sir Yordsunt Wells)
80 Was the kernel of the
Lhe Clause was adopted

Berous +
Refouy

[Juuy 14, 1860.]
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on the suggestion of his [ouorable
and learned fr end, so that, after hav-
ing adop'ed it, the retention of the
exempting Clanse became unnecessary,
and he (Mr. Wilson) had no objection
whatever to sce it omitted.

Sz MORDAUNT WELLS begged
tovemind his Right 1lonorable friend
that, after he had voted in favor of the
Clause re‘erret to, a new state of cir-
cumstances had arisen. e would re-
peat that, at the time he said that he
was quite willing to accep! the Act of
1857, he had not seen the opit ions ex-
pressed by the Lieutenant-Governor
of the Nort"-Western Provinces and
the several Oflicers there, who strong-
ly urged the necessity of exempting
Buropeans. The moment he saw those
papers, he felt it his duty to declare at
once his determination of taking his
stand on that recorded evidence.

Mr. WILSON suid, he did not wish,
by anythin: he had said, to bind his
Honorable and learned friend to any
opinion previously expressed by him.
What he (Mr. Wilson) had mentioned
had all n from him only by way of ex-
planation. 1le thought that eovery
gentleman had o perfect right to
chan -e Iis mind ns often as he pleased.
e would only add, however, thab
Section XX1V had nothing whatever
to do with the North- Western  Pro-
vincoy, ns the districts in those Pro-
vinces were proclaimed districts, and
he congidered them altogether excep
tional.,

Me. I ARINGTON said, the ono.
able and learned Judge (8ir Mordaunt

Wolls) had alluded to the reports on

this Bill which had been received from

the North- Western Provinces, and had
stated that all the Magistrates whose
signatures were attached i to l.hf)se
reports had given it as their opinion
that Buropeans shouli be expressly ex-
emyted from the operation of the Bill.

But this was scarccly 8 strictly accurate

account of the reports in quesiion,
for, im looking over those reports, he
y found that of twen-

(Mr. Haringt n b
ty-on® oflicers whose opinion? were

exprcssed therein, fitteen had given no
opinion of the nature .meutmnd, No
doubt, amongst the olficers who }vould
exompt Lluropeans was the highest
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authority in the North-Western Iro-
vinces, whose opinioit was unquestion-
ably entitled to the greatest respect,
and must slways carey great weight ;
but he (Mr. Harington) could not
overlook the fact that the Govern-
ments of Madras, Bombay, and Bengal
had not r.commended any exemp-
tion in favor of Europeans, aud
although the present Act contaiied
no such exemption, he had never heard
that that Act hnd been objected to on
the ground of this omission ¢itl.er in
this country or by the authorities at
home ; and he thought that what he
had just mentioned was deser ing of
considernt'on. Ife might also observe,
that amongst the oflicers who had
given ro opinion in favor of the
exempti n of Buropeans were two of
the very Comuissioners whose reports
the Ilonorable and learned Judge had
specially alluded to on a former
occasion, namely, the Commissioners of
Meerut and Agra.

81k MORDAUNT WELLS said,
Lis IHonorable friend appeared to for-
get that the oflicers in the North-
Western  Provinees had  not  been
gpecinlly called upon for a report, as
to whether Europeans sh uli or should
not be exempted from the operation
of the Bill, or from any part of it.
The opinions had been expressed
spontaneously, and there was not one
of those oflicers who said that Buro-
peans ought to be included.

Mr, HARINGTON admitted that
such was the cnse, but he went on to
say that the officers who had given
no opinion in favor of the exemption
of Luropeans had the same oppor-
tunity of expressing sueh oprion
as the few ollicers who had expressly
declared their opinion that Lluropeans
shoull bo exempted. Ile would re-
mind the Honorable and learned Jud.e
that his predecessor in this Council had
distinetly raised the question of the ex-
emption of Buropeans in the debate on
the motion for the second reading of the
Bill.  Wlaut was said by the onorable
and leartied Judge on that occasion
wag known to all the country, and
¢very offieer who felt so disposed had
cvery opportunity of expressing ao
opinion on the subjoct,

ALr, Harington
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Tue CHAIRMAN said, it 87
peared to biw that considerable dit-
fleutty would avise if we were no¥
omit the exempting Clause, as it WO
be giving great powers Lo Magistrab®
If a DMagistrate had the power ©
disarming every person (no m#*
if he were a Civilian or a Milits)
man) whom he considered danger®
to the public peaco, he might disar®
whole Military Police Battalitn 0
district, During the mutiny in ;b",u'
it was consilered necesssry to d""f“
every sepoy at Barrackpore, bub sul:e
such a power rhould not be vestho
in a Magistrate, which would be o
sase if the cxemption Clause }2‘";‘
posed t1 be struck out were omlt in
The Magistrato might say that b
would take away their arms ,Ie
beeanse they had committed any ov ol
act, but Leeause he knew they bl’l""gl
to a particular class against WI“’_m“p,
entertained strong suspicions. it
peared to him  (the Chairman) 0
larger  powers w-re  propoit
bo invested in a Police Comuiiss!
or a Magistrate than cou'd DO 5
cised by a Commissioner of & 30°
vinee without ti.e sanction of u,e‘l e
vertor-General, 1f he (tho v
man) were a  Magistrate in ¢
districts, he might consider it d i
ous to th+ public penco to alloy
Nutives to bo armed, whilst t'oli,,hi
gistrate of the adjoining district ;;lft»
bo of a very diflirent opinion. " 4w
scene wonid there not be il sl,l(_yur?
stato of things were allowed & %n"i"
One could hardly belicve that ® = G 4
trato could be invested with whowt
power as to give a license 10
he pleased, to « xempt whom he '])0 of
from the Act, and to disarm £10

onet
oF

the Military Police. Was the & Fr
prepared  to sanction such “0?

without an nppenl to any 0 t"lkidf
they were, they would be v

ap €
upon  themselves s heavier ro‘l"i
sibility than he was willing o W

Then, again, if it were 10 e 1
that it was necessary that exuull‘t'
Rovenue Officors sliould be 53/

{ A
ed, ho (the Chairman) “’o,“]( i

that as great a }wuessity exis b \""‘i
the exemption of luropesns: the

: |}
said, however, that, althoud
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Mao'
18t , .
Blleﬁ rates were to be invested with

i Powers, they would not exercise
B'Ut was it fair or proper to
fistrates extraordinary powers,
not ¢, exé? same timo to expoct them
taty 1 HEISe_them_—~to tell a Magis-
ing ¢ llsexer(:lsc his own ,)‘ud;zment,
to tel] iy flcted upon that judgment,
ive 5 M that he had done wrong—to
cf}mh‘,,,: t’:)gis‘tra.te the power to act ar-
‘smis:or 18 Judgment and then to
s Wh]i‘fll:lﬁve him for the man-

. Sertion X'Y[\‘fe might exercisoe it ?
unly ol ALV applied only to indi-
F Viglgyan might be gnilty of ucts
Sary, forco’ the Soction was not neces-
&gish‘at:nd'er the existing law the

51 \ho might apprehend any per-
bpench nf“ns about to use arms in
i, | the public peace. If it
Dart;cu{){’ to individuals not to a
to AR cluss: then, if o man were
tol 4, hi;v:ld with a sword or pis-
3 oo, h(‘:md, or to run after his wite
Birm ;- T, the Magistrato could not
PP‘I\(\,(] to ! under this Act it he hap-
"1}11;(.,.. 8 a soldier or a Police
Sintag . 116 (the Chairman)  had
gﬂbzle "l] i earlier stago of the
tl;‘:: lnig}::t’ }?‘?v Sumq I-Ioum":ll)le Mem-
he Ia Oecag'i“e voted ngainst him on
", Sioy, Ut Llll under the mis-appre-
t the P‘lblilc 10 w’(’n-ds “ dangercus
e “““Vidunl peace” applied merely
o Voul S and nuot to  classes,
A“"nl A agaln - move his  ori-
‘ ':I?r'c‘ ns l:l"ll(‘,]‘]f. t'lmt; Suropeans,
div! ha l;ti n¢ ;l&u.ruﬂmns be exempted.
idyg, *1on being put, tho Couneil

ar s 2 N
e Aung W ves 7.
Uhmrlum:vmh' l fj\\l[;- T\m'lme'
. orhed,
Mr. Harington,
Mr, Wilsou.
] 8ir Bartle Frere.
D the ‘
hﬂctiu“M otion was negatived.
\G‘ erhy) 'as then passed afler
Altep 8oy anmendments.
Ruses “]ll(:l triling amendments in
t,] b e of Seetion XXX T—
]uOtluetiul; UNGTON  moved the
Usg of ), { ing Lo
T o tollowing after

()
i]]

(

B 1o Linve :
Ptioy V6 in possession any nrms
Wentioned in Soction Vi, or
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percussion enps, sulphur, gunpowder or other
ammunition may be granted by any Magis-
trato or other Officor specially anthorized by
the Governor-General of Tudia in Council or
the local Governmont to grant such liconses,
and mny be revoked or snspended by any
oflicer authorized to grant such licenses when-
ever he may think fil,  The license shall be
in the form prescribed by the Governor-Ge-
neral of India in Council, or by the local Go-
vernment ”

Agreed to.

Turg CHAIRMAN then moved
that Section XXV, relating to

lcenses to travellers to carry arms, he
transposed so as to stand afier the
above Clause.

Agreed to.

Tux CHAIRMAN snid, he would
now eall the attention of the
Council as to the effeet of Nection
XXXI1. Asit now stood, any person
travelling on the Grang Truuk Road
throngh any of the districts of tho
North-Western  Provinees which had
been ordered to be disarmed, who might
hsppen to carry a revolver in his car-
riage, was liable to be disarmed it he hait
no lie:nse, and sentenced to two yeirs'
imprisonment, with or without hard
labor, and also to a fi. e of 1,000 Rupees.
Unloss some exermption was made,
there would be no eseaping the penalty.

Sre MORDAUNT WELLS said,
he thought that his amendment would
mect the case supposed Dby tho Houor-
able and learned G airmaun,

Stk MORDAUN ' WELLS’ amend-
ment was then read as follows :—

«The provisions of thiz Seetion shall not

extenl to any KEnropeat, Amerionn, or s
gian, unless tho sane shall be gpecially o.\"teml-
el to them by Uroclamation to 'hu insued
by the Governor-Genernl of Indin in Council,
as far as pelates to the tervitorios unflur their
respectivo adminiateation, by the Exvoutive

Government of 1 Progidency, or by n Liqnto-
nant-Governor, vr by 2 Chict or other Com-
missioner of a Province with the n::uwtwu of
the Governor-General in Counecil.

Sip DARTLE FR RIE would only
observe that the old objection  still
remained, namely, that the amendment

i ar ¢ . Mo saw no
did not go fur cnouut
5 at the

renson  why it shonlt} stop
pxempion of loyal [luropeans, and
exelude  mention altogether of loyal
Natiyes
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Mz, ITARINGTON pointed out
that as the Bill would apply to all
classes, any inconvenienco which would
be felt by Europeans and any injustice
which would be dene to them by the
ojeration of the Clause which had
been introduced on the Motion of the
Ilonorable and learned Chairman
would be shared in equally by the
Natives, and if, by reason of tha in-
justice noticed by the IHonorable and
learned Chairman as certain to result
from the sudden introduction of a law
which declared that to be penal and
punishable with fine and imprisonment,
which before was not so punishable,
it was right to «xompt Kuropeans, it
must be cqually right to exempt all
other classes. That which was unjust
in the case of luropceaus would be
equally unjust in the cnse of the Na-
tives.  What had fallen from the
Honorable and learned Chairman
seemed to furnish a strong ar;ument
in favor of omitting tho Clanse alto-
gother. Tf, however, it was determin-
ed to retain the Clause, he (Mr. Har-
ington) considered that ample puwer
was given to the loial autiorities in
Clause 6 to exempt all persons who,
on whatever ground, might bo proper
objects of exemption, and pref\crring
tho Clanse as it stood, he should vote
against the proposed amendment of it.

Mnr. SCONCE said, he wonld as
before support the amendment., The
whole of Section XXXI wade him
winee, and ho was opposed to it alto-
gether. As the IHonorable Member
for tho North-Western Provinces had
said, the hardship and inconveuvience
would be equally severe to Tluropeans
and Natives.
the Scction was of oxtrene severity,
and would ensblo the executive to
seourge the people. Ile (Mr. Sconce)
would rather not have the Sectien
at all.  But as that could not be, he
accepted the amendment as concerned
Europeans,

Mr. WILSON said, e thought the
inconvenience arose from our having
conggued the old law in operation
and added a new priuciplo to tho
continuancelaw. When the [Tono:able
and learned  Chairman  proposed the
amendment which had involved them

LRGISTATIVE COUNCIIL.
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into this difficulty, he (Mr. W'ls"n.)t
supported it, because I o considert "
was a Bill to meet a great putlic emé'e
gency. No doubt there woul
some hardship and inconSistgncyn
they were to apply a new pumshm i
to an old oftence. Wha: he wo'(la
propose thercfore to add were WO
to the effect, that until the Ist 0/ sy,
ber the penalty Clause of this So uld
should not boe in force. That %
afford ample oppor unity to peoP olcﬂ
take «nt licenses. 'They woult 1'11"“
have all the advantage, and W uld 1
be put to any inconvenience, and
doubt persons travelling on the ’]reﬂ
Prunk Road would bo subject & %-nce
inconvenience, but the inconvell .
would be as great to Native
and others who would also bo#
For instance, the Rajah «f Koope
the Rajah of Pulteahls, and
whoint nd d to pay a visit t0
next autumn, would have to M
the same ordeal—men to whose ~lwl(‘hh’d
courage and loyalty we were 1 %
for tho fall of Delui.  Supposi™® 5
were fined and imprison d, w”-::rc
not be just as havd P If we 7 g
make an exemption, we ought ‘”m‘ 1w
it general; and if that could ! it
doue, all we ¢ uld do wouldbo ¥ jor ®
pone the operation of the Acb
few months \v(’“ld
Tig CHAIRMAN said, 1 atpon®
have no objection at all to P Clan
the operation of the pennlty ¥ ¢

earche
rtalh

didy

un:il persons had time to t"lk::n pcr;
licenso.  ilo thought that tN

sons who in tho disarmed (liﬂ“":'l' who
given notice of their arms. W u,,dl"
had been alliwed to keep thc”fl h?
Act XXVIIL of 1837, ou;"rht /Of the
notice. Before the provision? o ih?
now Srction were cxtord d 10 Ac?
North-Western  Provinees, that }‘0{{
should be published, in order wl
sons might have notice of it . Scci"’lc
bo unfair to sulject them t0 tl-“:, it
without giving them such llﬂtl‘-i1'l cud‘,"
Right Ilonorable Gentlemst! 1d I)UB ln;
to make any motion, ha®wol vol th

Mn WILSON then "% g1t
substitution of * from the I8 .uﬁlm’
O. tober 1860” for ¢ from the |
of this Act” in Clausc 4

Agreed to.
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St MORDAUNT WELLS’ amend-

ont
Claiy, was then proposed from the

T
ask "Etﬁ[I/\II‘{MAN said, he would
tiongl, t(? Council  whether, al-
D ol (l)ln: wis grn.n}ed for parties
W (he ut licenses, Huropeans would
SXemptior same facility in obtaining
rinces 18 fr(}!n the Act, as Native
il or Rajahs or other Natives of
'\mrecﬂﬂ‘e and family would have.
“Wing“ti:s a great di.stinctiun hatween
takine comply with the Act and
e’“’"l[r;ti.,unt a license, and obtai-iug an
S, from the Act. If John
the (v °F Brown were to go and ask
Woulq OVt"r!l;ment for egwmption, e
O‘mnigp'm al)lx be reforred to the
trag, i‘?ner of Police or the Magis-
e The Goavernment might tell
bepe, ¢ don’t know you ; you had
P"liue i“f[’Pl_V to the Commissioner of
W oxom .‘t’.Ou want a licen o whereas
i ul\?ﬂ'tﬂl \.vuuld probably be grant-
Ne op l\i.:l of a wealthy Native, or to
Roppors 1 easto, who might th'nk it
‘ony, ¥ toapply t the Magi-trate
Was w"lf]*‘smner of Po'ice for a li ense.
9mlsi.10n‘(l known  that many natives
n 00‘ ‘“‘ derogatory to appear even
Ahle Eu_"‘t of Justice. Tf a respect-
Wante, lt“pe“" gentleman or Merchant
:’l‘in ; '“ltl'uvvl Up-country, he would
oy to o to apoly
o g t“lltc or lr,p th(‘e Commissioner
lliqnlv(""- It a ltccme to carry a
W l”ylﬂty t \V(_‘)ll 4 cast a doubt upon
N us iy s (t)] lf-(llllre him to do so.
i iy “I“li'l" b we should place him
tutizh thsta N“"_lng position, when the
. ative wauld probably ob-
My emplion trom the Act.

WILSON said, in

Brn
Al 1
ta USt iy voling

b oy tmuemlmcnt, ho wished it
i ks AH 00d that he was not vot-
Qucl had il"ﬂnront issue from that
VU ,“‘l"'ﬂdly heen decided by the
10 words wero only trans-

f) 8, ¢
olf}L;m la lt‘-‘: klluno_rnble and learned
b aklng O‘ll't“ en of the inconvenienco
e & Mt rﬂ license. If'it wasto
% ltv.o “”(‘); convenience, ho hoped
e }H\.- of a d |l'.t‘nm:m in the Council
N, e Winetion heing establish-

Utivgy n lUyuI Buaropoe:

e poans  and loyal
such u  ground. They
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gliould consider that Nafives to a
large extent were equally loyal as
Rurojeans. 1f we were to measure
inconvenienee by comparative numbers
of the two classes, wht was the result ?
The total number of Europeans was
much less than the total number of
loyal Natives. [le could not give his
vote to a measure which would ouce
and for ever stamp that Bill with in-
equality and one-sided  legislation.
Wlere were we to draw the line P
Should not the Natives lay claim to
the same exemptions P Great num-
bers of them were fully entitled to the
game privilege, particularly those who
remained loyal under very trying
circumstances, and who had proved
their loyalty. Were we not to look
to tho convenience of those people ?
On whatever side ho looked at the
question, it seemed to him it would be
quite impolitic to make any disti' ction.
1Ie did not for a moment venture to
say that Europeans ghould be deprived
of their privileges or their liberty. 1le
claimed to hold as high an_opinion of

that class na any person could hold ; but

in passing laws for so many millions, it

was impossiblo we could take into cor-

sideration tho superior'ty of any class.
He thought it was the duty of the Go-
vernme: t to do its best to encourago
and promote tho advancement in India
o' Buropean and A nglo-Suxon civiliza-
tion, and that was his policy. e knew
that without Englishmen India would
be a wilderness, and were it not for
them. tho country wonld not be what
it was. Mo would give every encou-
ravcment to English scttlors and eapi-
tali-ts, as on thom depunded the pros-
perity of the country. utat the samo
timoe wo could not o espected to sucri-
fice the interests of the Natives for tho
convenience of wuropeans i in provid-
jug for the one Wo ghould take caro
that we do not negleet the other.

i MORDAUNT WELLS said,
he entirely ditfered from the Right
Honorable Alember who had now open-
ed the whole question. V.Ve could not
close our eyes to the fuct that, ‘by
yassing this Act, Wo wero sub_|‘cctmg
Europenns to & _lnghly pcnal_bluuuo.
1le did not think it was just to
gubjoct thom to such & Clauso a8
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the one we were now discussing, If
a Kuropean was proceeding up coun-
try fiom Caleutta, and happened to go
through a proclamed distriet, was
he to be subject to the smne laws
as the dicaflected people in that distriet?
Englishinen ought to be allow-d to go
toany part of India without being
put to the humiliating position of being
forced to go and tell the M. gistrate
.of each district that they were loyal
subjects, and should be licensed. If it
was admitted that Englishnen with
their energy and eapital had developed
the resources of tie country, why
should we throw any impediment in
their way ¥ But tho grani argument
appeared to be that, ns it was impos-
sible to sny with certainty, among the
mass of Nutizes, who were loyal and
who were vot, and although we knew
that the Europeans were all loyal,
still they were not to be exempted,
be ause forsooth it would be class
legislation, We must bear in mind
that the Native population of a pro-
vineo had been in armys againgt Buro-
peans.  ‘Phere was no use ot disguising
the fact that tho struggle was to over-
theow the British rele in that Provinee.
Io knew that there were many loyal
Natives who did not sympathise with
that rebellion. e had no ohjection to
the insertion of a Clause exempting
loyal Natives. But he had
of ascertaining all the loyal Natives,
theuah he had it in his power of aseer-

taining and telling the Council that

ail Buropeans, Amecricans, and Kura-
sians were loyal.  And was it just or
right for the Council to include the
Suropefains in this  enactment 2 The
Executive Govermment of this country,
he thought, could not be in better
hands than at present cors'ituted ;
and he had, as he had already more
than once stated, every confidence in
that Government. In fuct rothing
would give him greater | leasure than
to sce the Exccutive Government of

LEGISLATIVE

no means
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The premature discussion r
munsitit

Houses of Parlinment on L
brought forward on the responsibl
of the Government of [ndia had ho ;
most pernicious effeet both here f”('_
in Bngland, and had impeded t'he "r"
tion of the Indian Government n c,;‘n
rying out their measures. 1fe h‘(l}o_
bly thought that the Execative liie
vernment wias pursning an l"‘l"’m]9
course in secking to subject Em‘OI"’d(,r
to the provisions of the Bill now W 5
our consideration, and omcrtﬂ_mm" 0
strong conviction on tho §\112|e°’1|g
must persist in his opposition ¥ 7,
Arms Bill in its present 10"“'“‘,4'
passed by a majority of this lelnt
he telieved it w. uld subject t.h'onst "
of loynl Buroyeans to I‘OS'l'i"t")"s\'ux'
inconveniences from which they ‘(_u".
justly entitled to be (?XUmptcl,,‘di“
sidering tho position they occtp'
this country.

Sin BA{ETLE FRERE w“"‘dyé’.ﬂﬂ
ask tho Honorable and learned ¢ A

. . the
whether, during the two years e, alo

had been m force, there wus ¥ bll?&*n
instance in which Turopeans lln,( jonet
put to any practical inc()ll""”S
Under theold Act there was n0 ¢ 48110
tion. What the dilliculty really W pid
(Sir Partle Irere) did not kno¥: o b¥”

the Honorable and learned u;ighmlﬁ,

« . LNng
lieve that during a revoltan 168

would ever be deprived of his “,'"u g
Lie did, he (Sir Bartlo Frero) WO ppo
once voto in favor of the motiot: g0
hardship appeared to him ."l ot
more than that in tho cuse of ! \d e

pean, who would be or(ler(jd t"' BO ol B
wife and children away i ¢ i
disturbdipe. . 51\0“1(

Tin BUAIRMAN sail b0 oque””
certainly have admired 'thc Cront™”
langdnee  of  the Righ e

able Momber, had he only bﬁec.\—eull’é
gistent, and refused to allow ulo Riﬁ}hl
tion to any one. Bub MO e

8 B
. Honorable Member was "Ot) g and
with allowing a Magistrate & w

this country allowed to mature and | license to curry arms, but ht(l,wl‘ 'i
cawry into cffoct, the important mea- | troduced a Section to allow AC
sucos 1hat were now under their con- | trate to exempt ary one *3'0’"1«}urnpm‘l‘;
aideration, without that perpetual in- | If there was no fear th“t.,ct t0 ‘IIO
terference on the part of certain indi- | would in the least bo gubje a8 b

w
law, he would ask where e

viduals in Bngland, who pretend to '
nccessity of cxtiuding 3

90 much wisdom on Indian affairs,

Sir Mordausnt Well
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h“t‘y not exempt them ab once and

“"l)l'izzbj(nt?t them  to the whim  or
Cuyg ﬂ" n Magistrate. Was it be-
offe1 ¢ t«“;] wers u'truul. of giviug
e ng i: }\c l\_nl,lvcsr’ If there was to
2t ) wh'“l“‘dllby, he saw no reason
to et ¥ ona person shuld be bound
lmvc'Ll a lfc(:'nsc :m(_l m'mlhcr should
by the i*‘ })rwllego of being exemp ed
““p"l;ti(?zul Govcrnn:cnt. 1f it was
Sl bo excludo lh_uropenns, let =all
Mive ]0 dealt _ \\'1th equally 5 1o
\ ex(.vhull(i\;/ever high in rank, should
ung 1, tt’(l. 1le ought to bo equally
Niagy ako ont a license. Clause 4
fop Wﬂ person linble to hard labor
the hxwo %’uurs. Was it intended that
ave iy t*:)l;)luld bp cm'.rled out, or to
9 enfope he option of the Magistrate
Ig (t “’ l‘t or not as he pleased ?
the ‘t_ Chairman) wduld support
luurllodo 11(_)‘1_1 of his Ilonorable and
thoul) tiend, and i_f that motion
Popoye tllmb bo carried, ho would
" 1 omis-ion of Clanse 6.

N
The - ;
dlvidedq}‘f‘-lon being put, ths Council

Bir A]/c-v 3.

M Noces 4.
f}lr. Ocl;:;‘c“"t Wells, Mr. lorbes.

e ¢ ui;" Mr. Huvington.
Man. Mr. Wilson,

Sir  Bartle Frere.

.
8o :
TH;I‘QC]\'TOtmn was negatived.
the anij HAIRMAN then  moved
2 ssion  of Clauso 6, which
S ollowy 3 em !
< The '
:ltoud t.,p;?vi"lﬂns of this Secotion shall not
1"°. nuthoyi)ty berson or porgons oxempted by
uf“‘:ln‘ ‘,U\g ,f" the Uovernor-Genoral of
P h, l’l‘uch'“ il, or of the Joeul Governuent
pn ¢ m:““ml Distriot, or by any luro-
hchl()riZOd T Aurving in snch District duly
atgr 0 BY tho loeal Government on that

Hg e
Or fup‘:‘:‘hed to know «n what ground
tion MM Purposes such an exemp-
:"mteve.r toeessary. 1o thought that
l.“v o ht:‘xcmptlnns were gl'al.ntv(l
(g‘ldu - :f‘)’(m(l the law should he
Wepo O responsibility of stho
gtk aont wlong,
u“lﬁl .‘uctioll{‘i(-)N said that, as part of
] lvr di"‘(‘.nsxo which the Clause now
rea.j linlaol(l'on belonged was propar-
W why 1 hy would explain the
Y he proposed it, although

[Juwy 1% 1860] Ammunition Iill,
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ho thought th-t the objort of it must
be pretty obvious to every one. Tho
Section in question provided for an
omergency. A district might happeu
to be in n state “of insurrection, and
the neeessity of proclaming it wight
arise very suddenly. It wus very
necessary therelure that locul Olficers
should he invested with the power of
exemption. lle (Mr. Wilson) .could
not conceive a betber authority n
whoso hands could be reposed the
power of determining what persons in
cnch district should be exempted or
not;, than the Magistrate of the distriet.
Tt was quite clear that, if a district
were to be in a -tato of insurrection,
the lirst thing that ought to be dony
was to wesken the hands of the dislo« al
and to strengthen the hands of the loyal
subjects ; and no one was better com-
yolant to exerrise such a diseretion thaun
the loeal Magistr.te, who knew the loyal
from the disloyal.  He (Mr. Wilson)
did not know  that this was any new
principlo at all.  If he mistook not, he
heard from his [Lovorable and learned
friend in the Chair which he so ably
Gilled, that, when the Act of 1857 was
oxtended to several places, an exemps
tion was made in favor of Buropeaus
and other classes A sinilar Act was
passed for treland, which, so far as he
recollected, gave power to uny two
Magstrates to exempt the h-uses of
such persons as they thought (it i'x'om
boing searched.

e CHAIRMAN said, bo had
no objection to the loenl  Govern-
ments being allowed to authorizo Ma-
gistrates to granb licenses Lo !o_yul
men, but ho would not lrave it to
n Magistrate to s&y whether a man
was to be exempted from the _]:nw or
not. That was 2 power whieh, if
vested in any one should bo entrusted

ouly to the Govur‘mncnb. 'lle knew
of no caso in which l’nrlmxpgnt Tad
ever phssed an A.-u.null,un-lmg Hor
Majesty or Her I\.In‘)ust.‘ys Ministers
to éxompt any ont from ita provisions.
But here it was pr pused to allow &
Magistrato to do 8o. Why was 1t
necossary B0 allow any one tq grant
exemptiond exeept o euuplg them to
jeld to the prejudices of individuals.

1f the power was necessary W onablo
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the Government to exempt Natives of
high rank, who might think it dero-
gatory to apply for a license, he
(the Chairman) claimed the same
privilege for all Europeans, and would
exempt them by the Act. Did he be-
lieve that every loyal European who
went to the Government would get
an cxemption ? No, the answer that he
would get would be—* Go to the Com-
missioner of Police or the Magistrate
and take out a license.” Whereas, if
a high caste Native were to go and
ask for an exemption, that privilege
would probably be granted to him
when it would not be granted to every
European.

Me. WILSON remarked that the
same provision was made for all. The
fair mode of comparison would be by
taking the case of a high Buropean
and a high Native, or a low Buropean
and a low Native.

Tue CHAIRMAN  said, the
question was, whother the power
of exemption would be acted upon in
favor of all alike—a man ought not
to be exempted on account of his
wealth or of his noble birth but on
account of his loyalty. The high caste
Native was not one whit more loyal
than the low caste Native. Ho
(the Chairman) did not speak of them
as individuals, but as a class. But
it was because they knew that a par-
ticular class was loysl tha: they ought
to cxempt them. He did not believe
that there was a single Kuropean
against whose loyalty there had been
any suspicion. If therefore we were
to yield to tho prejudices of the Natives,
we ought in like manner, and with
equal justice, to yield to the prejudices
of Buropeans. But if it were determin-
ed not to exempt thom, let every man
be bound to take out a license. To
exempt a man from the law because
he was of noble birth or a man of
wealth was what ho called inequality
and injustice.

81k BARTLE FRERE said, he folt
considerable difficulty in seeing his
way clearly through the objections
taken by the llonorable and learned
Chairman, who in one part of the
_ debate contended in favor of exemp-
tion, and now objected to it.

The Chuirman
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Tiur CHAIRMAN explained, that
what he meant to say was, sivPY’
UXUIH[)[} Elll'()p(!ﬁﬂﬂ or no ono. 1

Sit BARTLE FRERE reeume‘l[
This was a Clause for exempting *-
alike at the discretion of Gove™
ment. The reason why it was cob
sider d nec: ssary to give the i
ment and the loeal Otlicers he POV
of exempting as well as of licen¥™
wns to save time, because if licen™
were to be granted it would t“ke, -
very long time to grant thew t;hrulléo_
out a proclaimed district, and the Pl'lle
cess of exempting would be goﬂul
through more r«pidly. A g
had been said as to the Govern' .
having some hidden reason for l't"_lt“liu
ing the pow:r of excmpting C"'l.',m.
classes, and that it arose from & ?'o
of giving offeneo to the Natives: ol
this he must give the inost unqua?l "
and emphatic denial. No doubt it
wag surmised, high caste Natives mlﬁp.
and he hoped would obtain (’xe't o
tions. He was equally eertain ““‘l "
European merchant or any ga““c')w
would in the sume way bo Ox“'"l“
if he wished it. 1le bagged to "f“mu
the 1lonorable and learned Chs™
that John Smith or DBrown “’01&( {i\ve
his exemption as well as any noW“
Prince if he were equally well ke he
to the Magistrate. Of courso! him
Magistrate know nothing abou® .,
he would be treated as any mi‘irh
of whow nothing wa« know?. allow”
regard to the question O 5
ing the Gtovernment the l")“ﬁﬁitn-
grant exemptions, he had no lll";“"{h
tion in saying that ir was nob /50
any fear of giving offence to t"g o
tives, but for the benerit of # e zut»‘
that the Government desired ® fene
that power. Spenking ofglv‘”gz pill
to the Natives, why the who her®
was a most unpalutable nxlcxlt}llrﬂ: o gty
was no wish t pleaso or diFP
class. The principle upon ¥ e ol
wore logisinting, he must say O o
of himsclf and his colleagncss o all
same as that which hﬂd_K“'fl', for
English statesmen in 18;!'51““”"?0’."
India from the time of it 2" 1o SIf
of Burke and Sheridan, oW “pcl
Edward Ryan and Lawreuc?

Macaulay and Metealfe.

reat d
pnmen®
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9 Armng and

he . ; .
‘]iVid(;(](E”_(y_ﬂtIO,l being put, the Council

A

8 yes 2,

Tll: Mnnl.:umt Wolls,
¢ Chairian,

Noes 5.
Mr. Sconce.
Mr. Vorbes.
Mr. Harvington.
Mr, Wilson.
Sir Bartle Frere,

8o .
the Mation was negatived.

Seeting X
a'"“"‘lnmn‘t LT was passed after an

M
tm(h:L .”'\IHN(.}'I'()N moved tho in-

etin 3 . H 1
n of tha following now Scetion

“r Sectioy Ll :—

“

Al 4

grﬂllmllbll('QNSGH.‘Vhi(’h may by this Act he
[lxu L1 )'un. ’:’l“ﬁ-'lﬂtrnte may, in the Presidency
Wigen ~ Brsuted by a  Commissioner of

A Ireed to.

. Vg FAVE ¥
lntl-n:;”Bt"-\R”‘l" FRERE moved the
o Ehon of the following Section
¢ Seetion I t— 7 °

“w Aet 5
foreq w XXVIIT of 1857 shall continue in
til

tho gt day of October 1860."

A}‘%*‘Gud to,
R A laf
Rdldig;,, Banrrg PRERE moved the

n af : ;
hig Biy i)f tho followiny Scction to

“ T)le

:gnct: l'rmf.i,l:: s“01‘40_n of this Act shall take

l“thlg i H‘mlpzmamg thereof, and all the rest

b Ay of _‘“ 1 tako effoct from and aftor the
Biig jy o YCtober 1860, This Aet shall con-

dy of Oc(gi?e::r five yours from the said st

égreed to
8 .10 00[1 e .
ttin neil having resumed its

S t -
My’ 0 Bill wag reported,

that t}ml]l“f““NG'l‘(.')N then moved
&nd‘ pns%(;“ be now read n third timo

1§

" VICE-PRESIDENT said, it
ol ’jectbi?mry for him to repeat
-t thig B}IB which he entertain-
Tl ) Sl 1o would stato thom
Ul t‘”HOWR :—1s¢, that the Bill
& T, o “Uropeans, Americans, and
Cetiy ‘»mnl, 2ndly, that the 31st
Cep Bave I’O;Ver to any Europoan
15013 overnment to exempt
t\lYlth !'egu?m the operation of tho Ac!t.
U By ™ 0 tho first, ho thought
Peans ought to bo exempted,

[Jury 14, 1860.]

Ammunition Bill, 886

berause they were known to be loyal ;
and with regard to the second, it
appeared to him that exemptions ought
only to be granted by the Governmont.
e had no doubt tuat the Bill would
be earried by a majority of this Council.
o desired it to be on record that
he wasg not n party to the passing of it.

Sin MORDAUNT WELLY said,
he had from time t» time stated his
ohjections to the Bill, and he would
et now trouble the Council with a
repetition of them. Ile would there-
foro also shortly state that he enter-
tained strong convictions against this
Bill, which would be passed by u
mujority of this Council, and would
s-on begme the 1.w of the land.
And he desired to ree rd his entire
conenr ence in all that had fallen from
his Ilon rable and learned frie .d, the
Vice-President.

Mn. ITARINGTON said, the ques-
tions upon which the Ionorable and
learned  Vice-President had nagain
touched in the few remarks which had
just fatlen from him had alrendy been
so fully considered that he dit not
perceive that the further discussion of
them could lead to any useful result,
or be attended with any public benefit.
But he felt that hs shoult be failing
in his duty if he did not take this
opportunity of acknowled:ing the ob-
ligati ns under which he consido‘red
that the Honorable and learned Vice-
President had placed himself, and ho
believed he might say every other Mem-
ber of this Council, as well as the Sn-
preme and Executive Governments, by
liis Inborious, and he would add, wells
directed excrtions to perfect this  Bill,
and to render it a really usoful law,
Taking the Bill as a whole, ho
thought that every body would allow
it was a very good Bill, and he fult
gatisfied that it would prove a most
valuable addition to the Criminal Sta-
tutes of the country. There was ono
Clause in the Section which had been
introduced on the motion of the 1lo-

norable and learned Vice-President,
which he (Mr. Harington) certainly
as he did

wished had not been the're, b
not like theidea of the North-Western

>covinces being singled oub and mado
tho subject of special legislation, owing
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to cirenmstances which had pagsed
away ; but hedid not think it necessary
to press his objections. and he was well
content to allow the Section, in which
this Clause was contained, to remain
as settlod by the Committee.  There
could bo no doubt that the Seetion
itself woulil greatly strengthen  the
hands of the lixecutive Government,
and that it was a greal imjrovement
to the Bill, lle regretted the ungry
feelings to which the discussious upon
the Bill had given rise. lle hoped
thet time would produce its usual
effeet npon them, and he entertained
a confident expectation that, when it
was fonnd that the practienl working of
the Bill really afforded o geasonable
ground of compluint to respectable
people, to whatever section of +he ¢ -m-
mumnity they might helong, the con-
viction would spread rapidly and sv n
become general {hut, in settling the
Bill, as 1t now finally stood, the Coun-
cil h.d act d wisely, judiciously, and
justly.

Tueg VICE-PRESIDENT said, he
felt much obliged to the llonorable
Member for his remarks as vegarded
hizogelf.  Ile (the Viee-President)
considerod it his duty to assist this
Council, 8 fur aslay in his power, in
preparing and passing l.ws, and al-
though he might be out-voted on par-
ticular Clauses, and was thereby pre-
vented from voting for the third read-
ing of the Bill, he still considered it
his duty to assist tho Council in mak-
ing it as complete as possiblo in other
respects.

The question being put, tho Coun-
cil divided :—

Noes 2.
8ir Mordaunt Wells
The Vice-President,

Ayea b,
Mr. Sconco
Mr. Foruves.
Mr. Harington.
Mr. Wilrou.
Sir Bartle Frere.

So the Motion was earried, and the
Bil read a third timo.

Mur. HARINGTON then moved
that Siv Partle Frere be requested to
take the Bill to the Guvernor-Uenoral
for his dsdent.

Agrecd to,

Ar, Harington

LEGISTATIVE COUNCIL.

Tuz Bill, 888
POSTPONED ORDERS.

The following Orders of the Day
wers postponed :—

Tho Committee of ' the whole Cot )
cil on the Bill ¢ relating to the trané
portation of Convicts.”

The Commitice of the whole C'O‘”:
cil on the Bill * to indemnify ofhcu‘}u
of Governmens and other persow '’
respeet  of fines ibuti

101

and contri
levied, and acts done by them duriils
the late disturbances.” 1 ok

The Council adjonrned at 4 o'l ¢
on the Motion of 3ir Bartle Freve

Saturday, July 21, 1860
Prusewr :

. : 2ol

The Howble the Chief Justice, Vice Proside®™
in the Chair.

0l

1lis Fxeelloncy tho | 1L B. Hurins?

Commander-in-Chief, Bsq.y .
Howble Sir H. B. K. | H. Forbes, Esty

Freve, and
Rt Lon'ble J. Wilson, | A. Sconce, BsF

ARMS AND AMMUNITION:
Tup VICE-PRESIDENT 50
Messngo, informing tho L"g‘sl”-rul
Council that the (-}0'-'(!I'11°1"m”:
had assented to the Bill ¢ felut”]o..lo
the manutacture, importation, 894 “g
of Arvms and Awmmunition, '"l(luso
régulat ng the right to keep st e
the same, and to give power 0
ing in cerlain cises.”’

INCOME TAX. |
the
T CLERK presented s
Council a petition ITrom [“'Ol",q i
of permanently settled esm,:-th"
Bengal, Behar, and ()riss.ll, agH! ;,.oﬁt*
Bl for imposing l)u‘uws"";,‘ ;
ariging  from  Property, lrotzd
Trades and Ollices,” and st 1lr0uJ¥
it was similur to thos¢
printed. D

N

POLICK (PRESTDENCY 10V
STRAITS SEITLEME "
)b

0

" h
Tug CLERK reported “”f:olu
received 4 commupicativd





